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None for the petitioner. The present case is received as a transferred case from
the Hon’ble High Court of Uttarakhand. The registry of this Tribunal had issued a
fresh notice to both the parties, pursuant to the order of this Tribunal dated
13.12.2017. However, the service of notices and acknowledgement thereof'in respect
of all the pelitimngr are still awaited. It is also a matter of record that some notices

sent through speed post to the respondents has been returned as unclaimed.

Keeping in view of these circumstances, the registry of this Tribunal is further
directed to provide a spare copy of this petition to the Ld. CGSC Sh. Krishna Dev

Vyas and also fresh notice to be issued to the ROC, Kanpur.

The matter to be listed on 15" February, 2018.
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Dated:19.01.2018 H.P. Chaturvedi,
: Member (Judicial)
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